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Registr.tion O.A. No. 136 of 1992
•• • ... ... Applicont.

Versus
Union of India
•nd others • • • •• • ... Re spond ent s•

A n

Hegistr.tion O.A. No. 1266 of 1991
• • • • • • • •• App Li c ant •

Versus
Union of Indi-
•nd others • • • • • • ••• Respondents •

A. n d

Registr.tien O.A. No. 1265 of 1991
kr Lshna R.j TewClri • • • • • • • •• App1ic.nt.

~

~DJiD)a.~ •• • •• • • •• ~

Versus
Union f In i.
and others •• • • •• • • • Re spe nderrt.s•

A n d

Registr.tion O.A. No. 1642 af 1992
• • • ••• • • • Applicant •

Versus
Union of Indi.
and others • • • • • • •• • Respondents •

And
Registr.tion O.A. No. 968 of 1992

J.i IT.kash P.ndey ••• • • • ... Applic •.nt.
Versus

Union f>f Indi •
•nd others • • • • • • • • • Respondents •

And
~Registration O.A. No. 197 of 1992
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... • • • •• • App Lic arrt ,

Versus
Union of India
•nd others ••• • •• • •• Respondents •

Hcn , !\tr. Justice U.C. 5riv.st.va,V.C.
Hon'tle ll.r. K. Ob.yv.. !flember(A)

( Hon, Mr. Justice U.C. sriv.stav.,V.C.)

Heard sri L.lji Sinh., A.K. G.ur and Pr ashant M.thul
Co unseI for the Hailway Admini strat.Lon and Sri K.S

S.xeQ., counsel for the appli.c antsc As the sirm Lar

questions of f.cts and l.w arE involved in the
.f~rementioned c.se .nd the reliefs sought fo~ by the
.p~liconts are the same, we .re going to dispose of
these cases by. common judgment.

2. Under the Scheme of Comb~ting Ticketless
Tr~vel on the Indi.n Railw.ys, the .pplic.nts
w.~eeng6ged as voLunteer Ticket Collectors. The .P?licant
of O.A. No.136 of 1992 worked under the .fores.id
scheme as Volunteer Ticket CollectQr from 22.3.1986
to 31.3.1986 with two rEst on 26.3.1986 to 27.3.1986
under the Chief Inspector Tickets, N~rther R.ilwiiY

\

in sueh mariner but t.her eafter , they were not
eng.ged. Thereafter, it has come to their knowledge,
that ~~ re_eng~gement is being done vide the
R.ilway Bo~rdts circular doted 6.2.1990, the applicants
.lso approached to the Railway Administration and made

~representations but they have not re-ongaged ~nd
~

that is why, they have appreached the Tribunal. '.'1e

have decided similar and Lderrt Ice.l ~r case? containino
'-~ -

same relief. In those case, we have directed t hr-
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respondents to consider ~nd ~n~lyse the cases
Qf Mdble Ticket Collectors and to find out if any
scheme can be f r amed by them by laying down ~
particular criteri~ for re-engaging them on casual
busis. Let a scheme be framed within c period of
two months from the date of communication of this
order. We have decided similar case in O.A. No. 131
Qf 1992 Lalji Shuk1. VSe Union of Indi. and oth~rs.
This jUdgment will form part of the judgment given
in O.A. No. 131 e£.. 1992 ( LCllji Shukla vs, Union of
India and ethers ).

Let copy of this judgment be placed on the files
af O.A.1266 of 1991.0~A. No.1265 of 1991, O.A.1664
e f 1992rj.A. 968 of 199~~_~.~.__19:

.':":(~"".'" .~ II. . , c. "". < •

Me~,- '." '---' - ~~.

U.ted; 11.01,1993
(n.ue)

ef 1992. j /

~ £1~
Vic a-Ch.irman


